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Hon'b le Mr.B.PsSinghs Administrative Member.
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For the respondentss Mr.P.Chatter] eer counsel,
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When thls matter is teken ups it is submitted by Mr.B. C.
‘ginhas the ld.ccunsel for the epplicantss that his- clien ts
‘do not want fo proceed vith this matter as all the remedies
' prayed for in the O.A. hav g since been granted to thenm,

‘% 2. Under such circumstﬂncas' the application is dismissed

for non-prosecu tion, No order is passed as to costs,
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